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ara, fess 14 wratt 2020 

WH. Wh W-3-29-2019-1- W408). TT ATR, whug wt fastest ow, Hermes Are sik Gat we FraA, 2019 & 

fam 5 gr ved wife or war aed EU, at ga fas at aftr Hie WH U-3-29-2019-1-Aha (60), ferih 07 

amr, 2019 grt warfta feu me 9, 1 ate, 2020 a wa aha & ea A fraat sw Fan sade vgd et, faq 

aud @. 
Tae & WIT & AA S Ta SMTA, 

treat a, stata, 

anna, fete 14 watt 2020 

WH. Wh W-3-29-2019-1-Ga. — ae & Aaa B apse 348 H US (3) H aqucn 4, ga saw at alga 

WH. Wh U-3-29-2019-1-4ia (08), fers 14 Het 2020 aT SS sree teaTa & wiser A waasR Waris fea 

rat 8. 
Fee UT sh AS a Sea, 

Treat A, stars. 

Bhopal, the 14th February 2020 

No. F A-3-29-2019-1-V(08).—In exercise of the powers conferred by Rule 5 of the Madhya Pradesh Goods 

and Services Tax Rules, 2019, made vide in this dapartment’s notification No. F A-3-29-2019-1-V(60), State. Tax, 

dated the 7th August, 2019, the State Government, on the recommendations of the Council, hereby appoints the 

Ist day of April, 2020, as the date from which the provisions of the said rule, shall come into force. 

By order and in the name of the Governor of Madhya Pradesh, 

RATNAKAR JHA, Dy. Secy. 
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Pris, WETS AE We CSA GIST, HEATH gra Ma Feats Axes, Alara S Alaa aa Wetfer—2020. 
 


